CEMNTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAL.

ORIGINAL APPLICATION MNO.1128/368
Dated this, the 8 th day of December, 2001,
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i11.5hri Shaikh M.A. Guiab.
Mobile Booking Clerk,
under D.R.M. {C)/MBCST.
iZ. Shri B.D.Tripathi,
Mobile Booking Cierk,
under C.R.M.{(C)/MECET.
iZ.Miss Kaipana Shahane,
Mobiie Booking Cierk, .
under D.E.M. ($)/MBCST
i4,5.A.8hakil,
Mobile Booking Cierk,
under D.R.M. (C)/MBCET.
i5. Shri M.B.Baraskar,
Mobile Bocking Clerk,
under D.R.M. (T3

3 /MBCST.

i6. D.A.Sualkar,

- Mobile Booking Cilerk,

under D.R.M. (C}/MBCET. . Respondents.
Respondents by Shri §.C.Dhawan,Advccate)
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Appiicants 1impugn Gazeite Notificatﬁan {Annexurs

whereby private raspondents Ho.4 to 186 have been reguiarised, as
Commercizl Clerks and @ seek direction to respondents t6 absorb

4 -~

icket Coliectors/Commercial (1

rke in the same

D

mannar as has been done in the case of private respondents 4 to

ig,

z. Heard both sides,

3. v Official respondents in para 11 ‘sf their reply have
cleariy and categorically stated that regular selections were

ommercial Cierks, 1in which,
: o~
while private respondents Nos. 4 to i6 applied, participated and

were empaneiied/absorbed, appiicants did not even apply and could

not, therefore be abscorbed as Commercial Clerks.
4, These specific and categorical averrments of official

respondents have not  been denied by appiicant in the
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corresponding paragraphs of @ their rejoinder. Appiicants were
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required tc appliy for and participate in the seiections held by

establish that applicants did appiy for,and participate in the
rementioned selections. Merely because appiicants were

screened and selectedhs Announcers gives them no enforceable
AY

iegal right to be absorbed as Commerciai terks/Mobile Booking
Clerks without them actually participating in the ssijection helid

appiicants at this stage, 1is that when respondents are next

~ m o

making seiecticns for fiiling up vacancies of Commercial
' N
Clierks/Mobile Beoking Cierks, and applicants apply for the same,

5. This G.A, i disposed of 1in terms of paragraph Nc.5§
above. NO COsis.
b M 0&7 N
{&.L.Jain) {§.R. Adige)
«Member{J) Yice Chairman (A
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